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INTRODUCT ION

I, the Chairman, Committee on the WeiZare of Scheduled
Castes and Scheduled Tribes having bean authorised by the
Committee to subniit tine report on their behslf, present thig
Thirty-Second Report (Tenth Lok Sabha on the Ministry of Industry
(Department of Heavy Industry) - Reservations for and employment
of Scheduled Castes and Scheduled Tribes in Cement Corporation

of India Limited.

2. The Comuittee took the evidence of *the representatives of
the Ministry of Industy (Department of Heavy Industry) and
Cement Corporation of India Limited on 9.9.1993. The Committee
wish to express their thanks to the officers of the Ministry of
Industry (Department of Heavy Industry) and Cement Corporation

of India Ltd. for placing before the Committee matetial and
information the Committee wanted in connection with the
examiriution of the subject.

3. The Report was cecncidered and adopted by the Committee on

17 February, 1994,

4, A summary of conelusions/recommendations contained,in the

Report is asppended(Appendix).
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LATRQACTORY

Il Cement Corporati-n of India Limite ! was st uo
in January, 1965 as a company wholly ownud by Governm nt
5f India vith the BFincipal objective o7 exploratisn and
PrOViﬁg 2f limestone rescrves an” setting up of
sufficient manufacturing capacity of Cement in Public
Sector so as to help to achi,ve tarjets of demand as
projected from time to time. At present Cement Corporation
Yf India has 11 opeTrating %nits all over the country with
its corporate office at NeW Delhi,
REPRESENLATION LN BQAAD OF DIRFCTORS
A. Qraanigational set up
(2 Cement Corporation of India ig headea by a Chairman-
cum-Managing Director who alongwith other Diredtors
has been appointed by Govt. of India Two part-time/
Non-Functional Directors have b:zen nominated loy Finaneial
Institutions, At present, Ministry of Industry
(DEptt.Zéeavy Industry) iﬁ-looking aft:r the working of

the Cement Corporation of India.
: ¢ oint

I'2 According to tEg articles of .issociation of the
Cement égrporatiqndpf'lndia5 the maximum number of
Direcrors can be 12, However, the present strength of
Directors on the Board of Directqrs is eight only.
Besides, thec Chairmgn-cum-Managing Director, there are
four functional Diféqtors for Finance, Operations, Marke~

tine and Personnel and three non-functional Directors.



-y The Coamitter wers informed thst the present

P Board of Directors of CCL do nct have any memb.r of C/ST

‘' ‘community.
« On.being .Asked whether at any point of time, any person

belonging to SC/5T was apnuinted or considered for
of
.appointment as Directorf tne Cement Corporation of

India Ltd., the Cor:ccation in a note have stated

"The. Board of CCI so far has not becn represented
by a Director from SC/5T category. The details
reqarding consideration of Tandidature for
appointments are not communicated to the

. Corporation, thercfore, facts are not available "

I-6 The Comnittee desired to know the constraints/
difficulties faced in appsinting at least one SC/ST
e “*person as Director on the Board of CCI. 1In reply, '
they were informed as under :=
-~ "The appointment of full-time Directors and the
non-functional part-time Directors of
4 Cememt Corporation of indie is made by the
President of India, Besides, them, the &wo
« " non-functiovnal part«time Directors in the Board
are representatives of IDBI and. LIC who have
extended term loan, ‘therefore, they nominate
their representatives to ensure that their
interest is safeguarded.” '
BEg Replying a-query:-by the Committee, the Secretary,
Ministry of Industry(Deptt.’ of Heavy Industry) clarified
in evidence that there is no clear policy for inclusion/
non-inclusion of 5Cs/STs in any Board'ofiDirectors.
It is for Goverhment to decide whether there should be
a member-belonfing t> SC/ST community #nsthe Board
of -every public underfaking.

. L 3
I
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1

b8 The Committce desired to kmow the procedure

. followed for selection and’ apprintment or vir.ciours on

(]

the Board. In reply, it was stated that :

"The Chairman-cum=Man»ging Director and functional
Directors are appointed by President of India
on the recommend tizns of Cabinct Committ-e
‘on Appointmsnt bssed on the sclection finalisced
by Pulb:lic Enterprises Selection Board, Out of the

" non-functional Dircctors, the Govt, nomince of the
Minictry of Heavy Industry is nominated by Pressident
of India and the nominece of financial institutions

. who have extended lsans nominate their nominee to

- function as part-time Director in the Board.,"
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I“4  The Comaitte: find fhat the nresent strenagth

iof Board of Directors of CCI is 8 as against maximum
inumbe;r of 12 Direcctors providea under the articles of
Aésoéiation of the Corponafiuﬁ and there is no
;fepresehtation of 5C/5T on the Beoard of Diructors. The
ESecretary of the Ministry éf”Hgavy Industries stated
%dgring'evid=nce that it was £or the Government £o decide
gwhether there should be a member of SC/ST community
’gn.the Board of Directors of public undertakings.
The Committee would like~ to draw attention in this

iconnection to the fact that in pursuance of the recommen-
dation of the Committee¢ in their earlier Reports,

Government had appointed in September-October, 1989 one
non-official Director belonging to SC/3T in each of

twelve nationaliised banks., They were further assured

ithat it would be the endeavour of the Government to
%appoint at least one Director belonging to SC/ST gn the
iremaining banks also as and when the remaining
ivacancies on their Boards are filled up. The Committee
'strongly recommend that Government should issue
Inecouta:y guidelines providing for appointment of at
least one SC/ST person as non-official Director on the

:Board of Directors 5f public undertakings also so that

interests of SC/STs are looked after more effectively,
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OHARTER 11— RECRULTMENT .
A. STAEE STREMGTH 8 RESERVATIQN IN SERVIGE
‘o) Staff streneth of Cement Corporation of India Ltd., and the number of SC and ST
ainong them as on 1.,6,91, 1.6.92 and 1.6.93 has been reported to be as follows :

b

Catiaory " Totsl Jsio Honof emplovees Pereentage n " SHoL . - -1 G
GO i SRy uige RN T
L6.1991 3 g
mmmmwwm, 267 19 5 4.91% 0.50% 117 69 11.75% 7.0%
B 096 52 9 7474 1.29/4 63 43 9.19% 6.21%
3547 216 224 14.,55% 6,3%% 74 42 2411% 1.19%
1547 416 180 30.88% 13.,30% Nil Nil Nil Nil :
293 48 4 4,83% 0.40% 117 70 11.83% 7.1%
747 61 11 8.17% 1.47% 63 45 8.49% 6.03%
3524 511 224 14.5% 6.36% 76 40 2.16% 1.14%
1365 400 193 29.28% 14,13% Nil Nil Nil : Nil
45 44 - 97,78% -~ Nil "Nil Nil 7.5%
1,6,1993
GT OUD—rs 965 47 4 4,724 0.40% 118 70 11,94% 7.1%
B 716 59 11 8.24% 1.,54% 60 42 8.42% 5.96%
c 3077 501 219 16.28% 7.12% 11 11 0.356% 0.38%
D 1303 392 185 30.08% 14,20% Nil Nil Nil Nil
D1 42 42 - 100% = Nil 3 Nil 7.5%
(Sweepersy
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Q.Q The Committee enquired abuut the reasons for
shortfalls iﬁ the employment of ZCs and STs particularly
in Groupé'a and 3. Thuy have buen informed tnat gC/sT
candidat.s who could mect the prescribed specifications
were not available and some times in the event of
sclection mf fhey do not join the service. Therzfore,

the reserved vacanciesfor 3Cs/3Ts remain unfilled,

B. RECRUITMENT OF 5C/5Ts

3%  The Committie have been informed thet in ¢.C.I.
recruitment of executives is made on All India basis
by Corporate Office ancd recruitment of workers covered
by the Cemcnt Wage Board Award at regional/local level
by units of the Corporatisn. For posts‘filled by |
direct recmuitment on All India basis othérwise than
through examination 16-2/3% are reserved for Sb
candidates and 74% for ST candidates,

24 The Committe. have been informed that reserved
posts in Group 'A!' and 'B!' are adverfised in various
leading newspapers of the country on All India basis.
The reserved posts in Group !'C' and 'D' are notified
to the local employment exchanbes. In case no SC/ST
candidate has been sponsored and a non-availability
certificate is issued by the Employment Exchange the

are
reserved posts 4: advertised in leading local

NEewspapers. asked
2-4 0n beina/whether vacancies reserved for SCs/STs
are announced'over All India Radio or telecast over

Doordarshan, - it has been stated that in the case of

recruitment made on rcgional basis, the reserved



Jadvertised
through AIR

and now

-1 -
vacancies have becn dv.ostized -vir 11 India Radio
in the event of the l.cal Empluyr .nt Exchange being
unable to sponsor suitzble 3C/3T c:ndidates.' In casc
of recruitment on «li India basis by the Corporats
gffice due to large nqﬁb;r of vacancies advertised
for varizus units of the Corporation located in different
parts of the coun@ry} it is;”hot”f§und fcasible to
advertise the vacancies on various stations of
All India Radio, |
2:6 However, in a subsequent note furnished to the
Committee, Cemcnt Corporation of India has stated as
under :-~
"Vacancies which are filled on regiznal basis are L
will be telecast The vacancies of Group A&B
filled on All India basis throuagh press advertisement

will henceforth alss be advertised on AIR/
Doordarshan."

statement
22+ The following/shows yearwise reccruitments made by
Cement’ Corporatisn of India during the years 1990,1991

and 1992 ;i .

eeoe .Con'td.
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9.2 ST, TEMEWT SHOV.ING YEAR-WISE RECRULITMENT MADE BY CEMENT  CORPCRATION OF INDIA LID,

<'¢ LURING THE L/&T THREE YEARS - 1992, 1991 and 1990
: 51 N . No.otf vacanoles reserved No,21 vacancles NO3.OT No.of va-
¥car OWﬁm@uM< Mmewo%mwom mwmwwowmm mw HWMWMHWMIMDWLMHM om:awamﬁmm cancess
. of pos acé 'S : c i e 2inted carried
. .d. actually Carried Reserved Total Carri Reser- Total mmpoWﬂrn
securred mMpwmg.% forward  during Moﬂsmua ved ° ° mmwhﬁm%hl
from the p &9sus during S S
previous  year, year, the
yezr., L N year,
1392 & 32 11 60 4 G 26 1 27 1 - 63 2
B 43 21 7 4 11 10 4 14 2 - v 14
c 62 21 4 3 7 25 - 25 6 6 L 19
D 36 28 1 2 3 2 3 5 2 6 1 -
Dl - = - - - - - = = = = .
(Sweerners)
1991 A 125 59 58 9 67 26 - 26 7 - 60 26
B 22 7 9 1 10 10 - 10 3 - 7 10
C 94 39 S 18 23 8 19 27 19 2 4 ”
D 30 24 - 5 3 - 3 3 4 1 1 2
D1 - - - - - - - - - - - -
(Swcepers)
1990 105 43 S50 11 61 20 7 27 3 1 58 26
B 23 2 4 ) G 4 6 10 - - 9 10
C 78 Sk 13 6 19 10 6 16 14 8 5 8
D 18 22 - 2 2 4 2 6 5 10 - -
D1 - - - -

(Sweceners)

"‘ll"lv,"lll--ﬂl'l“lll‘lll'l"‘ll‘lll"lll-l-'l’ll"l‘l-""
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The Committee ¢nquired as tc vhy 2 l:irge number

of vacancies for 5Cs/5Ts in Gruups «, B and C remaincd

unfilled and carried fcorwara tou the nert year. In reply,

CCI have in a ncte stated ¢

2o

Director, CCI stated L. evidence

21|

"The corporatiosn in the year 1990, launched -
Spccial Recruitment Drive for recruitment of
5Cs/5Ts. Separatc advertisdcment indicating

posts agrinst current puints for general and SC/ST
candidates were also advertiscd, The same procedure
was adopted in the year 1991 and 1992, But due to
non-availability of the required number of SC/ST
candidates, the posts rescrved for them remain
unfilled and in the subsequent year the vacancies
were carried forward as backlog vacancy. Thus,
due to non-availability of suitble SC/ST
candidates, the backlog has increased, The same
experience the Corporation has faced in respect of
other groups (bcsides i) although the quantum

of backlog vacancy is considerably low.,"

In reply to another query, Chairman and Managing
during

This is an -n-g.ing process. We keep

advertising every year and there will be special
drives for recruiting SC arl 3T candidates. These
speciul drives are done both in the general
category as well as in the reserved category.

But still I am unable to get the required number
of candidates. They mostly go to private sector
or good companies and they are unwilling to join
public sector. In fact my people are being
offered much more salary because as you know the
cement industry is expanding like anything with
new projects coming in, Ragher we are finding it
difficult to even retain the¢ present employees.”

The Committec have been informed that during

the yeér 1990 to 1992, one recruitment drive in every

.calendar year was undertaken to fill the backlog vacancies

»f SC/ST and the number of candidates recruitedigé under -

Group

M

B

1290 3é221__ 292

sC ST 5 ST SC ST
3 1 7 - 1 -
- - 3 - 2 -
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Sl When asked whnit further s%-3s heve been taken/
A% \

proposed to be taxen to wine =ut tae shortfalls which
stilliremaineﬂ even aftar léunching'the Special i
Recruifment Driﬁe, the CCI in a ncté lrave stated as
under :.

"The Corporation is conscious of filling up
+o0f backlog vacancies,; therefsre, in the y&dr
1993, it hadd issued .17 offers of appnintment
for the post of Mansgément Trainees of 3C
candidates adainst whiich 12 5C candidates
joined, However, 2 candidates >f ST category
who were issued offer of appointment did not
join. The Corporation now is undertaking
- a Special Recruitment Drive for clearing *he
backlog vacancies," ..

Y
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13

ESSIONG /RELAAAITOQN . G VEN T 9Ca/aTs

The Committee asxed so.ut tae cuncessiuns/

relaxaticns niven .o 3C/3T neunle in cecruitments, the

curang

Chairman and Manauing Directur, COL state? yo'evidence

that they (SC/5T people, were oiven relaxation in age,

qualification, minimum standards (riinimum marks) and

experience etc,

214

'Replying to another query it has been statcd in a

note that the following concessions/relaxations are given

Jto the Scheduled Castes and Scheduled Trites at the time

of diréct recruitment :-

Direct Recruitment

(1)

(i1)

(1ii)

(iv)

Upper age limit is relaxed Uy'S years,

Degree of attainment in the examination is relaxed,
for example, 'A first class deyree from a recojnised
university' is relaxed tc 'A deqgree from

recognised university'.

Scheduled Caste .and Scheduled Trike candidates
are exempted from payment of Application fee,

Experience: If the prescribed experience is 3 to
5 years, it is relaxed by one year and if the
prescribed experience is 6 to 10 years, it is
relaxed by maximum of two years and so on in the
case of SC/ST candidates, However, no relaxation
is given if the prescribed experience is less
than three years,

Travelling Allowance,

(L) All SC/ST candidates called- f5r interview
for Executive posts in Group 'A' are
reimbursed 1lst class return rail fare,

(2) sC/ST candidates called for interview for
Supervisory posts in Group 'B' are reimbursed
Iind class return rail fare.
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(2)  SC/eT cendidatzs callet for the post uf
train.es ere roimoursed [Ind class fare for
appearing in the writlen tect as well as
intecview while such relmbursement is made to
the oeneral category candidates fur attending
interviews -unly,

(4) 3C/ST candidates who anoly for group
IC!t and 'D! nosts in-resoonse to advertisements

are reimbursed IInd class roturn rail €are

while no such reimbursement is made to

general categorv candidates.
)% The Committee have also been informed that in case
of promotionthe eligible Scheduled Caste and Scheduled
Tribe candidates are considered in separate sitting of the

Departmental Promotion-Comﬁittee on relaxed standaras

irrespective of their seniority/merit position in the .
select. list,
.
- -
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C - PRE-RECRUITMERT TRALNI NG

The Committee have been informed that there is

no scheme for giving pre-recruitment training to 5C/ST

candidates in Cement Corporction of India Limited.

20174

On beiny asked what are the reasons for not

imparting pre-recruitment training to SC/ST candidates

in CCI unlike other Public Sector Undertakings, the

Curporation has stated as under :-

218

-"Pre-recruitment training to SC/ST candidates

is a scheme which can be inmplemén€ed in big
Public Sectsr Undertakings. Cement Corporation
of India hasjtotal work force of 6133 employees
including all categjories and.does not _.have any
ongoing project, therefore, in case of78CI it
will not be feasible for imbarting pre-recruit-
ment training. The Corporation also stated
that althcugh CCI could not impart pre-
recruitment training but to fill the backlog
vacancies 4% resorted to recruitment of fresh
graduates in Engire:ring desciplines and fresh
post—eraduates from non-technical disciplines
for appointment as Management Trainees,"

The Committee asked whether in-service training

was provided to C/ST employees who are found below

the required standard necessary for promotiosn, it has

been stated that the Controlling Executive renders

necessary aids to facilitate SC/ST employees to obtain

the required standard,
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219 The Commixiggrpegrgt“ﬁo”note‘heavy shortfall in
:employment >f Scheduled Castes and Scheduled Tribes in
ECgméh£‘Corpor=tion of India especially in Group A and B
;posts. The overall representation of Schedulea Castes
%in Group A posts during the last three years i.e, 1991,
‘31992 and 1993 has been less thaa 5% and for Scoeduled
'gTribes it is even less than 1%, Similarly, in the cage
§ f Group B pocsts the percentage of Scheduled Castes and
.:?Ehfﬁf}e? T?ibes'in 1993 was only 8424% and 1.54% respe-
ctively. What is worse is that the backlog of carried
forward® vacancies in Group A posts which was 50 for
SCs 'and 20 for 5Ts at the beginning of 1990, instead of-
coming down, has increased to 63 and 27 for SCs and ST
respectively at the end«-af 1992, This has been so in
spite of the fart thot over thg period of 3 years from
1990 to 1992, 113 vacancies in Group A posts have teen

filled ups The Committee take a serious note of.the fact

;that instead 21 clearing the backlog, the Corporation
’hgs failed to fill u; é;en the current reserved posts,
fln the case of Group B posts also, the position is quite
unsatisfactory, In Group B posts ds against 4 sC and

4 ST vacancies, which'ﬁére carried forward at the besinni.
of 1990. the backlog has increased to 9 SCs and 14 STs

at the end of 1992, The Corporation has failed to wipe
out the backlog in Group C posts also and the number of
vacancies carried forward at the end of 1992 for

SCs and STs were 1 and 19 respectively. The Committee

are not at all impressed by the argument of non-—

availability of suitable SC/ST candidates and the
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competiti&i posed by the private sector units in the
Cement. Industry for this state of affairs. They canfot
help‘concluding that therc¢ was lack of serious efforts
sn the part 57 the Corporation to recruit adequate
number of SC/ST persons to clear the backlog., The
COmmittee,zg;ggr;hat vigorous efforts should be made

| by the Corporstion to find suitable SC/ST candidates-
to £ill up the reserved posts at an early date,

2,20 The Comnmiitte~ have noted, in this connection, that
whereas posts reserved in Group A and B are advertised
in various leading newspapers of the country on Allt
India basis, the reserved posts in Groups C and D are
notified only to the local Employment Exchanges.

In case no SC/ST candidates are sponsored anl a non-
aveilability certificate is issued by the Employment
Exchange, the reserved posts in Group C and D are
advertised in leading local newspapers. Further, there
is no proper system of broadcast/telecast of these
posts over All India Radio and Doordarshan. On being
persued by the Committee, the Corporation has assured
them that vacancies which are filled on regional basis
as well as those which are filled on All India basis
will henceforth be advertised on AIR/Doordarshan also.
The Committee desire that the necessary instructions
‘'may be issued by the Corgoration to elicit better
response from suitable SC/ST candidates to the various

pog%s”advertised_by the Corporation,
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2.2y The Committee note that various concessions/

relaxations as mentioned in Para 2,14 of this

Report ere given by the Corporatiocn to the SC¢/STs

"at the time of direct recruitment. They susgest,
that in order to clear fhe backlog of vacancies fﬁr

| SC5/5Ts, the Corporation may examine the question of
giving some further relaxations to SC/ST candidates
to enable them to qualify for appointment to the posts
reserved for tﬁem.

2.98 The Committee also found that instructions
have heen issued to the Ministries/Departments that
if requisite number of SC /ST; candidates fulfilling
even the relaxed standards are not available to fill
up the vacancies reserved for them, the authorities
should select for appointment the best among the

SCs and STs fulfilling the -minimum educational.
qualificeticons prescribed for the posts and give them
in-service fraining within their own offices. They
are unhappy to note that the Corporation has no such
scheme of proviaing training to SC /ST. candidates.
In‘view of the backlog of reserved vacancies, the
Commit%ee recommend that the arrangements for
providAing pre-recruitment training to SCs and STs
céqdidates may bee mad€ ‘urgently to improve the intake
o; éC and Si persons in the service of the

Corporation. St e
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3| The Committee have been informed that for the posts
filled by promotion, 15% are réserved for SC candidates

and 7#% for ST candicates.

-3;1 As regards the procedure followed for promotion of
employees to various categories of posts and the concessions
and relaxations given to SC/ST candidates, it has been
steted that eligible Executives/Supervisors including SC/ST
candidates who complete the minimum prescribed qualifying
service on the cut-cff dates Sied for the purpose as per
provisions of Recruitment, Fromotion and Seniority Rules

are assessed by the DepartmentalPromotion Committees. Those
found suitable by the Committee are promoted to the next

higher posts/grades by upyrading their existing posts. The
eligible Scheduled Castes/Scheduled Tribes candidates are
considered in separate sitting of the Departmental Promotion
Committee on relaxed standards and are promoted against reserved
vacancies irrespective of their seniority/merit position in

the select list.

33 The statement showing promotions during last three years

(category-wise) and compsition of SC/ST among them is as under:-
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STATEMENT SHOVING PRAMBTTIENG DURING L:ST 3 YEARS (CAT EGORY-WISE)
AND COMPOSITION CF SC/ST AMONG THEM

Year Category/  Total ZO.m!ﬁizaM@mF,amio;mi‘ Percentage of
Designation emp Loy=€s SCs 5Ts Cs STs
of post. %uu&ncoa@mMmW.c v e -
1992 A 70 2 - 2.86% -
B 35 4 2 11.43% 5.714
C 308 50 12 16.23% 3.90%
D 54 16 2 29,63% 3.70%
1991 A - No promotion in 1991
B 29 1 1 3.45% 3,45%
C 341 46 19 13,49% 5.57%
D 129 49 Nil 37.¥3% Nil
1992 A 62 2 Nil 3.22% Nil
B 24 2 1 8.33% 4,17%
c 344 57 21 16.57 6.14%
D 397 187 6 47,10% 1.51%
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3.4 It would be seen from the above statement that no ST
chdidate was promoted during the last 3 years in category 'A'.
TAg.regards the reasons for not promoting even a single ST
employee in Group A posts in 1990, 1991 and 1992, the

| ]

Committes have bgen informed that in the year 1991, promotion

from Shpervisory Category to lowest rung of Group A category’

~
-

was not done, therefore, no candidate was promoted. In the
year 1990 and 1992 no ST candidate was meeting the eligibility

condition to be considered for promotion, therefore, no ST

candidate could be promoted.,

5.5 on being asked about the.réasons for low percentage of
promotion of SC/ST candida%é%idurinqhhe_last 3 years, the
Committee have been informed that in C.C.I., promotion of
employeces in all categories of posts are by upgradation of posts..
Therefore, the SC/ST candidetes meeting the eligibility
conditions for promotion are considered and promotaed when due,

The element of rejection by virtue of concept of upgradiion

of post is not there and, therefore, there has been no

rejection of SC/ST candidates in all groups of posts for want

of vacancies.
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3.6 The Committee have been informed that as per the policy

of the Corporation, eligible Executives/Supervisors, including
SG/%T candidates who complete the minimum prescribed qualifyips
service fixed for the purpose as per provisions of Recruitmentg
promotion and seniority Rule are asséssed‘by the Departmental Pnomo-
tion Committee and th: suitable candidates are promoted to the

next hisher posts/grades by upgradirnig their existing posts, Further,
th§ eligible Scheduled Caste/5cheduled Tribe candidates are
considered in separate sitting of the Departmental Promotion
Committee on relaxzd staniards and are promoted against reserved
vacancies irrespective of their seniority/mefit position in the
select list., The Committee, however, find that during the last 3
years no ST cendidate was -promoted in Group A posts and the

percentage of promotion of SC/5T candidates in other Groups

was also low. The shortfail has been attributed to non-availability
of candidates meeting the eligibility conditions. The Commnitiee

'would like to draw attention in this eonnection to the following

recommendation in para 2,23 of their §4th Report (1993-94):

"The Committee regret to note that there

is no relaxation in period of qualifying

service for Scheduled Castes/Scheduled Tribes

and consequently vacancies resecved for Scheduled
Castes/Scheduled Tribes remain unfilled. The -t
Committee recommend that Ministry should

consider to provide relaxation in the:period

of qualif{inq scrvice so that backlog quota

can be filled up., The Committee further
recomnend that the Department of Personnel

and Training should give due concessions to
Scheduler Castes/Scheduled Tribes at dll

levels in promotions both for officers and

other grades",

The desire that the recommen.ations of the Committee
should be implemented so that the quota resawed for SCs/STs

in promotion is filled up.
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CHAPTER IV,

CRGAMISATIONAL MLTTER

&+ LIAISON QFFICER & SC/ST CELL IN THE MMNISTRY

4).) The matters relating to 8C/ST are looked after in the

division headed by a Joint Secretary in the Ministry. The

division keeps a watch over the matters partaining to SC/ST
in the Department of Heavy Industry ahd®in the Public Sector
2

Undertakings under %ts administrative control.

B. LI\ISON OFFICER (ND SC/ST CELL IN CCI

42 /A Cell headed by & Liaison Officer has been set up in the
Cement Corpofation of India Ltd. to look into the grievances
of SC/ST employees. The Liaison Officer is assisted by the
staff of F & /\ Department. The Committee have also been
informed that there are liaison officers in the Head Office

and in regional offices of the C.C.I.
Ow '6(1 g
sztfasked whether Ligicon Officers do meet at any point of time

to discuss matters of common interests, the representative of the

Corporation stated that " the Fersonnel Head of the Units are

Liaision Oificers of the Units and during their official visits
to Corporate Office, they interact with the ligison officer of
the Corporation for implementation of Presidential directives

and matters of common interest®,
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L%L,Ihe Committeec have been informed that the Liaision Officers

have been given training for effective implementation of

_Reservation Orders. On being asked whether the Liaision
. _

Officer/s belongy to 8C/ST comuunity; the Corporation stated
that one Liaision Officer in one of the Units is from SC

Community.

4§ The Committee pointed out that the Liaision Officers meat
only whenever they attend gorprate meatings and no separate
record of their meetings were available. _Onzguggestion of the
Committee, that the Liaision Officers should meet separately,

on a day other than the day of corporate meetings and there
should be a record of their deliberations in the form of
minutes, the Chairman and Managing Director of C.C.I. replied

" we will do it*.

4.6 The Committee have beecn informed that rosters are being

~ -

mamrained in the Cement Corporation of India Ltd. from May 1979,

since the earlier rosters were destroyed in fire.

41 whew gsked how often the rosters were inspected by the
Liaison Officer in the Ministry during the last 3 years,
the Committee were informed that the annual report of SC/ST
cduly inspected and signed by Liaison Officers of the Corpora-
tion is furnished to the Department of Heavy Industry as well

as Department of Public Entexrprises.

H4¢ 1In reply to another specific query by the Committee in this
regard, the C.C.I. in a2 note have stated as under:-

"The Annual Return sent to the Ministry during the last 3 years
$s scrutinised by the officials of the Deptt.of Heavy"Industry.



49  The Committee note that SC/ST Cells headed by Liaision
EOfficers have besn set up in the i‘inistry of Industry as
fwell as in the Corporation both at Head Office and at
%different units to lonk after the problems of Scheduled
Castes and Scheduled Tribes. The Liaison Officers of the

’Units also interact with the liaision officer of the

Corporation on mattars of common interest whenever they
come to attend the Corporate meetings. The Committec
recomnend that suwh meetings should be held separately on

a day other than the Corporate meetings' day and a record
should be maintained of such deliberations in the form of

minutese.

Y+l The Committee have becn informed that the Corporation
has nominsted Liaison Cfficers at Hus as well as at regional
offices to look into the grievances of 5C/ST employees.

A/t the Ministry level, thever, matters pertaining to SC/ST

employees of the Public Sector Pndertakings under

their administrative control are looked after by a division

headed by a Joint Secretary. The Committee, however, regret
to note that no inspection of the rosters maintained by the

Corporaticn has ever been conducted by the Liaision Officer

in the Ministry although as per existing instructions.
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Lisision Officer for SC/STs at the Deptt./Ministry level

is required to conduct annual inspection of the rosters

¥ .
maintained in the Ministry/Deptt./offices under the control

of the Ministry/Department. The Committee take a serious note

of this lapse. They expect that in.fdture instructions issued

in this regard would be strictly aahered to and the rosters

would be inspected periodically by Liaision Officers of the

Department of Heavy Industry to ensure proper implementation

of the reservation orders.
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D, SOMPL\INTS/GRIEV/NCES

t))] According to the information furnished to the Committee
the Corporation has o Grievance Settlement Procedure and
the grievances are settled either through this process or

by exemining the matter based on representation of the
L

employee. The Committee desired to know the details
of the grievanc%bettlement procedure. In reply, the position

was explained as under:-—

vThe Grievance Settlement Scheme of CCI
envisages settlement of grievance in 3~
stages .Stage 1 is presentation of grlav%pce
verbzlly in person to his immediate
Supervisor and in caqe ofsnon-redressal,
the aggrieved employee is to submit his'
grievance in the pre%crlbed fongat to his
Superior Executive where the grievance is
entered in theRegister. The Reporting
Executive will examine the grievance and
will give reply to the aggrieved employee
within 10 days.

In case the aggrieved employee is still not
satisfied with the decision, he submits

his grievance in Form No.2 to the Head

of the Deptt. alongwith a copy of the reply
received against Stage-l. The Head of the
D°partment will examine the case further
giving a personel hearing to the aggrieved
employees and after that gives a reply to the
acgrieved employee.

In case the employee is stiil not satisfied
with the reply received, he is to submit
his grievance to the Crievance Committes in
writing indiceting the reasons why he is not
satisfied with the reply. Besides this, the
grievance related to the promotions are bslng
taken up dlrectly and the matter

c 4y > after belng

deilberated by the Committee is decided and
commui:icated to the employee within 37 days
of the receipt of the grievance.
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th /2 The Committee have also be«n informed that no Grievanee/
»

Comglaint Register is being maintained in C.C.I.
|3 vhen the Committco wanted to know the reasons for not
maintaining separste Complaint/Grievance Register for

SC/ST and how does the eo.poration ensure fair and
expeditious disposal of complaints/grievances of §C/ST
employees in the event of non-maintaince of such a

register, it has been’ stated # a separate Complaint/
Grievanee Register for SC/ST is not being maintained but the
settlement of Grievanee is dotie through the Grievance
Committes, the eonvenor Seeretary of which is the Head of

the Personnel Department of the‘Unit who is also the
Liaision COfficer for SC/ST. He, thus, ensures fair and
expeditious disposal of Complaints/Grievances of SC/ST

employees™.



4,14 The Committee note that CCI has evolved a
procedure

Grievance Settlementgand the grievances of

SC/5T employees uic oettled either through this

process or by examining the matter based on

representation of the employees. However, the

Committee are concerned to note that no records of

grievances of SC/ST employees nor of the remedial

steps taken has been maintained in the CCI,

The Committee, therefore, recommend that, in order to

ensure fair and expeditious disposal of complaints/

grievances of SC/ST empjoyees separate register

should be maintained to keep a proper record of

the representations/grievances of SC/ST employees both
;at the Corporate as well as Regional Offices and the

‘remedial action taken in each case should also be

recorded therein.
i

Sehsduled Couton nd Sebeduled Treibes
AUTITITICATED CCOPY
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